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AUTHORITATIVE ENGLISH TEXT

H.P. ORDINANCE NO 3 OF 2025

THE HIMACHAL PRADESH MUNICIPAL
(AMENDMENT) ORDINANCE, 2025

Promulgated by the Governor of Himachal Pradesh in the Seventy-sixth Year of the

Republic of India.
AN ORDINANCE further to amend the Himachal Municipal Act, 1994 (Act No. 13

of 1994).

WHEREAS, the Legislative Assembly of Himachal Pradesh is not in session and the
Governor of Himachal Pradesh is satisfied that circumstances exist which render it necessary for
him take immediate action;

NOW, THEREFORE, in exercise of the powers conferred by clause (1) of article 213
of the Constitution of India, the Governor of Himachal Pradesh is pleased to promulgate the
following Ordinance:-

Short title. 1. This Ordinance may be called the Himachal Pradesh Municipal
(Amendment) Ordinance, 2025.

Amendment of 2. Insection 14 of the Himachal Pradesh Municipal Act, 1994, (Act No. 13

section 14.

of 1994), in sub-section (2), for the second proviso, the following

proviso shall be substituted, namely:-



“Provided further that the first election to a municipality after
the commencement of the Himachal Pradesh Municipal
(Second Amendment) Act, 2003, may be held within a period
of two years of its being notified as a municipality.”.

(SHIV PRATAP SHUKLA)
Governor, Himachal Pradesh

(SHARAD KUMAR LAGWAL)

Principal Secretary(Law)

SHIMLA:
DATED : 13™ AUGUST, 2025



